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by the Minister that he was arrested
under a warrant.
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Mr, CHAIRMAN: Mr. Kureel, you
have said that.

Surr P. L. KUREEL URF TALIB:
But now I come to know that he has
been arrested without a warrant.

Mr. CHAIRMAN: If I am convinced,
I would allow you to repeat it twenty
times. It is not fair to this House, to
yourself, to your reputation and the
reputation of the House. You have
brought to the notice of the House
certain important facts which have
been brought to the notice of the Gov-
ernment, and there should be an end
to it.

MOTION REGARDING REPORT OF
THE COMMISSIONER FOR LINGUIS-
TIC MINORITIES—continued

Mr. CHAIRMAN: Now, regarding
the Report of the Commissioner for
Linguistic Minorities, Shrimati Tara
Ramachandra Sathe had not finished
her speech. Yes, Shrimati Tara
Ramachandra Sathe.

SuarrvMaTt TARA RAMACHANDRA
SATHE (Maharashtra): Sir, yesterday
the hon. Members Shri D. B. Desai
and Shri Govinda Reddy referred in
their speeches to the Bill which was
passed in the Mysore Stale Assembly,
which states that the minutes and the
proceedings of the meetings of the
Municipal Council should be kept in
Kannada or in English, if the Council
s0 resolves, Shri Govinda Reddy
stated that it was quite justifiable that
the municipalities should be asked to
keep its records proceedings and
minutes in the regional language and
the official language of the State. I
would have fully agreeq with him if
there would not have been this unique
case. Apparently, his argument seems
{0 be quite justifiable. But I do not
agree with him because there are
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some unique cases such as the Bel-
gaum Municipality and the Nipani
Municipality. I can give some more
points to emphasise my statement.
Firstly, the mother-tongue ¢f more
than 50 per cent, of the people of
Belgaum City is Marathi, as Shri
Govinda Reddy has stated. And, Sir,
Kannada-speaking people are approxi-
mately 25 per cent. If all the minori-
ties are taken together, they have less
percentage than the Marathi-speaking
people. Secondly, of the councillors
who are elected Lo the Belgaum muni-
cipality, in the case of more than 70
per cent, of them their mother-tongue
ijs Marathi. Not only is it that they
know Marathi, but their mother-
tongue is Marathi.

SHRT M. GOVINDA REDDY
(Mysore): But then they know
Kannada.

SaerrmaTi TARA RAMACHANDRA
SATHE: They may be knowing; I do
not know whether all of them know.
But their mother-tongue is Marathi;
that is the point I want to emphasise.
The Belgaum municipality was started
in 1858 and for more than a hundred
years the minutes and proceedings of
the Belgaum municipality are kept in
Marathi Sir. Why should we like to
disturb that convention and why
should we not allow the liberty to the
councillors to have their minutes and
proceedings recorded in a language
they resolve to? Sir, I like to refer
to the Nipani municipality also. There
are some twenty-five members or so,
and out of them only one municipal
councillor is there whose mother-
tongue is Kannada. So I request the
hon, Minister and the Government to
go into the matter in detail.

Sir, the hon. Mr, Govinda Reddy
sajd:

“If the State language is Kannada
and the Municipal Council is record-
ing its proceedings in Kannada,
unless the Municipal Council re-
solves that it should be recorded in
Marathi, what is wrong with it?”
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I agree with the hon. Member and [
want to really congratulate him for
this suggestion, which may help to
solve the problem. Regarding this 1
can add that a Bill which has been
passed in the Mysore Assembly states
that if the Councils resolve to have
it in English, they can do so. If the
same option wag given to have it in
Marathi—if the councils resolve to
have it in Marathi—1 think the pro-
blem will be solved. So I request the
‘Government again and again to go
into the matter and {o remove the
grievances of the majority of the
peopie as far as Beigaum and Nipani
are concerned. Sir, the House w1l be
surprised to know—and 1 know it on
authority—that even the Marathi and
the Hindi speeches made on the floor
of the Mysore State Assembly go un-
Tecorded in the official debates of the
Assembly unless the Members them-
selveg give the speech—after the
speech is over-~word for word, ang
when they do speak extempor: on
the floor of the House, I think nobody
will agree with this that a Member
should give the speech, word for
word, after the speech is over, and I
think the House will agree wiib me
that there shoulg be a steno in the
Assembly to take down, word by
word, all the Marathi and FHindj
speeches. Sijr, there are severa] more
complaints from the Marathi-speaking
people, but for want of time [ wil]
only give one or two grievances
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The report under consideration, on
page 98, in paragraph 589 says:

“Marathi speaking officials of the
district having been transferred to
Mysore, none of the Judges or
Magistrates knows Marathi. They
take down notes in English and the
court clerk in Kannada on the basig
of lawyers’ translations in Fnglish
or evidence tendered in Maratbhi,
The matter has been referred to the
Registrar, Mysore High Court.”

Bir, I like to know from the Govern-
ment whether they got any report
from the High Court.
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I want to request the hon. Minister
to go through the Mysore Financial
Code, Volume I, Article 24, Clause 6.
1 learn from some citizens of Bel-
gaum that the Mysore Financia]l Code
subjects Marathi people to the humi-
liation of making thumb impressions
if he or she is not able to sign in
Kannada or in English, even though
he or she can sign in Marathi which
has got a script and which is Devana-
gari, Sir, are they to be treatel as
illiterate people because they do not
know English or Kannada, or in other
words—1I can put it this way—illiteracy
is forced on them, and I request the
Government also to consider this
matter?
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SuHr M. GOVINDA REDDY: I may
inform the hon. Member that it is no
longer the case. If it is in Devanagari
or if it is in any of the languages
incorporated in the Constitution of
India, his signature is accepted.

Sarrmatt TARA RAMACHANDRA
SATHE: Sir, does he mean to say
that they accept signatures in Marathi
also?

Surt M. GOVINDA REDDY: Yes,

Surmmatt TARA RAMACHANDRA
SATHE: 1 should be happy if they
do, I like to correct myself if what
I said was wrong, but T again request
the hon., Minister to go into that
because I learnt it from some of the
citizens of Belgaum. I would like to
correct myself if the hon. Minister
gives that information that the hon.
Mr. Govinda Reddy gave.

Sir, we are discussing the Report
of the Commissioner for Linguistic
Minorities and this is with a view to
safeguarding the linguistic minorities’
interests, but then you will be sur-
prised to know what the Representa-
tives of Mysore on the Maharashtra-
Mysore Border Disputes Committee
say regarding this Commissioner in
their report on page 204 in paragraph
378. And this is what they say:
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“Even the existence of the Com-
missioner for Linguistic Minorities
i8 not felt by the people in the
border areas, much less his utility.
It is obvious that there must be
something wrong either in the Con-
stitution or in the working of that
institution.”
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I like to know what these words
mean, !

“that there must be something
wrong * * * in the Constitution”

I quote further:

“It is not for us to examine the
drawbacks and to suggest remedial
measures. Suffice it to say that it
is necessary that there must be a
powerful machinery for supervision,
investigation of the legitimate
grievances and also for rectification
of the wrongs caused to the minori-
ties. If the officer now appointed
has not got sufficient powers to deal
with the problems effectively, it is
for the Government to examine
and to rectify the shortcomings
thereof.”

Sir, I like to know from the hon.
Minister whether they have consider-
ed this paragraph and what steps in
this matter have been taken by the
Government. 1 should say that in
spite of the appointment of a commis-
sioner for Linguistic Minorities and
the several reports submitted in the
matter, things have not yet improved
and the grievances of the minorities
atill stands as they were.

Lastly, through you, Sir, I like to
request the Government to look into
the matter and to safeguard the
interests of the Marathi-speaking
people who are, in fact, in a majority
in Nipani, Karwar and Belgaum but
are treated as a minority artificially
made, and this artificial minority is
nothing but a pure political creation.

Thank you.

[ RAJYA SABHA |
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Kumari Khan will make her maiden
speech.
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SHRIMATI SHYAM KUMARI
KHAN (Uttar Pradesh): Mr. Chair-
man, Sir, I rise to pay my humble
tribute to the very excellent report
of the Commissioner for Languistic
Minorities, that we are discussing
today. This report, Sir, is a great
contribution, in my opinion, because
it does not merely point out our de-
fects, but it also shows, to a very
limited degree, what advance we have
made in the different States of India in
this direction. Nobody has any objec-
tion to the suggestions of the Commis-
sioner; everybody is agreed that these
suggestions have to be carried out.
The Chief Ministers’ Conference and
the National Integration Committee

- have all agreed that these suggestions

should be carried out as early as pos-
sible. Therefore, Sir, willingness to
act in this respect is there.

The problems are three-fold for the
linguistic  minorities of India. The
first problem is that of education in
the mother-tongue of the linguistic
minorities. In my home State of
Uttar Pradesh the largest ﬁnguistic
minority—this report says—is that of
those people who speak the language
Hindustani; 11 per cent. of the people
in U.P. speak Hindustani and, we all

know, Hindustani has no definite
script of its own. It can be written
either in the Devanagari or in the
Arabic script.  Urdu-speaking and

Urdu-writing population is 6'8 per
cent. of the total population—p, 12 of
the Report—1951 Census.

Sir, this country has been free for
the last 16 years and Hindi has been
imposed or introduced, whatever you
might say, in all the schools of Uttar
Pradesh. In the last 16 years the
students of Uttar Pradesh have been
reading Hindi, and I must submit, Sir,
that the students must have acquired
a certain amount of proficiency in
that language in this period of time.
This linguistic problem of the minor-
rities has been seriously tackled since
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1957 which is only six years ago when
this Commission was formed. There
is no doubt, Sir, that the linguistic
minorities in Uttar Pradesh, and I
dare say, in every State of India also,
have been feeling dissatisfled even
before that, but we have really taken
the problem in hand only since 1957
in a very serious manner. Now six
years is a very short time in the life
of a nation. And so far as Uttar Pra-
desh is concerned, I would like to
put some facts before you, Sir, so
that you might know the measure of
advancement that has been made.
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In the primary stages, 49 districts
have schools which teach Urdu. In
1955-56, 73,704 children were taking
up Urdu with 2.610 teachers—p, 197.
In 1960-61, which are the latest figures
available, 1,11,779 pupils were learn-
ing Urdu with 2,534 teachers and 238
attached sections for Urdu. There-
fore, Sir, in all these years Uttar Pra-
desh has almost doubled the number
of pupils and increased the number
of teachers together with attached
sections for teaching Urdu. 1

In the secondary stage also, Sir,
Uttar Pradesh has made some advance-
ment. In 43 districts of Uttar Pradesh
secondary schools are teaching Urdu.
In 1955-56 there were 5,332 pupils
with 100 teachers, whereas in 1960-61
there are 14560 pupils with 267
teachers—pp. 238 and 239. The num-
ber of pupils in these six yeers has
doubled with a proportionate increase
of teachers. I recognise that the pace
is slow and the minorities cannot feel
very hopeful of getting a very quick
return. But my humble submission is
that we cannot charge the Government
alone with responsibility for teaching
Urdu or Hindi or other minority
languages. It is for us, who are
workers in the field, to go back to our
various States, to try and form new
private schools, not necessarily belong-
ing to one community, but belonging
to all. Urdu is a very beautiful
language and I am one of those who
is a lover of Urdu as also one who
appreciates Hindi. But, Sir, it is
necegsary for every child in India to

{18 DEC. 1863 ]

for Linguistic

Minorities
learn Hindi first as the all-India
language and, of course, to be educat-
ed in his mother-tongue at a very
primary stage. We are building up
on the social side Balwadis in every
State of India. Every single Balwadi
takes care of a child at a very tender
age and teaches it in its own mother-
tongue. That would be the basis for
its further education. We can also go
back to our States and encourage the
opening of private schools which
would take up this problem. Gov-
ernment, Sir, will take time because,
I wish to point out to this House,
they "need trained teachers. They have
set rules from which they cannot go
back. They have to train their
teachers and that takes some time.
Therefore, Sir, my humble submission
to the House is that if we take up
this problem seriously after going
back, the education of the child in
its mother-tongue will not be
neglected.
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Another submission of mine is that
the U.P. Government at least has
formed a language committee, and
though it is taking a long time to
take a decision on the recommenda-
tions of that committee it is obvious
that it has taken up the problem
seriously. There is no doubt that
unless the child is tackled the future
is uncertain. An investment in the
child ensures a good future. In this
country we have various plans. We
have invested in brick, mortar and
cement in our plans but we have now
to plan for the child, and its educa-
tion in its mother-tongue. I am very
glad, Sir, that we have taken up this
question now. Every leader of ours
is thinking on these lines and I do
hope that we will be able to go ahead
speedily in this direction.

There are two other points that
affect the linguistic minorities very
vitally. The education of the child is
for the future, Sir. But in the pre-
sent the very fact that court notices,
Government orders, Government pam-
phlets are not in the language of the
minority communities cuts at the very
roots of our work because in the
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immediate present the minorities feel
that they are not getting what is their
due. It is psychological. They will,
of course, be obliged to read these
court notices in Hindi. They will be
compelled to have them translated,
but if they get them in their own
language they would feel more secure
as equal citizens of India as they
undoubtedly are.
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So far as the services are concerned,
that is a very tender point with the
minorities. In my own home State it
is the Muslims, the Christians and the
Anglo-Indians who are the main mino-

rities. These minorities are all
mainly city-dwellers and town-
dwellers. Unfortunately, after the

partition of India there was a regular
campaign of hate and many of us
were its victims. But I am glad to
say that most of us took up the atti-
tude that this cannot last and we
immediately started working in the
masses and trying to bring back that
goodwill and that love for each other
that always existed. But I must admit
that the minorities did suffer. There
is no use our denying this fact. The
minorities suffered psychologically,
and the minorities suffered because a
certain percentage in services was
introduced in my State. In my State
what happened was that the Govern-
ment itself ordered that the minori-
ties would get jobs in the percentage
in which they existed in the State.
The British Government had no such
percentages—with the result that the
jobs of minorities were very often
more than their actual proportion on
a population basis. This led to
recruitment being stopped for them.
The result was that in towns, where
the minority was 40 per cent, not a
single job could be given to any
member of that minority community
for a considerable period of time and
the consequent unemployment of
youth gave rise to a feeling of frus-
tration. My humble submission is
that if there are to be percentages,
they should be district-wise and not
State-wise. There may be places
where a minority will not be able to
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get even 2 per cent. jobs. There may
be places in which minorities will
get 40 per cent. and 50 per cent. jobs.
If such a method is evolved, the pinch
will not be feit because the people
in a particular town will get jobs
according to their population basis,
and they will feel that the Govern-
ment is fair. I know that the Gov-
ernment does not want to make any
distinctions. But unfortunately, this
is the result when an overall State
pattern is enforced with a fixed over-
all percentage. These are the three
problems, Sir, that face the minori-
ties, and I assure you on behalf of
every one of us, who is working in
the field, Sir, that every single pro-
blem of the minorities will be dealt
with and looked upon by us with the
greatest amount of sympathy. Sir, I
am one of those who feel that the
minorities must be brought up to the
level of the majority. But there is a
note of warning also that I want to
sound. Too much of proportional
representation, too many reserved
seats are bound to affect the minori-
ties themselves. No community can
prosper if its children feel that they
can get a job or work because they
belong to that community. What I
want is that there must be efficiency
in this nation. Every single com-
munity must get jobs according to its
own merit, and our children, whether
of the majority or the minority, must
feel and must know that they have
to work for what they get, and it is
their competence and their skill alone
that will take them further.

for Linguistic
Minorities

Mr CHAIRMAN: Some thirteen
speakers have already spoken. I have
a list of seven or eight before me.
The Minister would reply at 2-30
because at three we have to begin
something else. I would therefore
request the hon. Members who still
want to take part to be as brief as
possible, If Members cannot put any
limitation on themselves, they will
probably agree to sit through the lunch
hour but I will not be able to post-
ggr(l)e the reply of the Minister beyond
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Surr A, B. VAJPAYEE (Uttar Pra-
desh): May I make a submission?
Why not postpone the discussion on
tourism to the next Session?
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Mgr. CHAIRMAN: Because I have
already given more time than we have
allotted to this.

SHRT A. B. VAJPAYEE: This dis-
cussion is very important and all sec-
tions should be given chance . . .

Dr. A, SUBBA RAO (Kerala):
Yesterday 1 suggested that the dis-
cussion might be continued on this
Linguistic Minorities Report instead
of taking up certain unimportant dis-
cussions but unfortunately . . .

Mr. CHAIRMAN: Every item on
the agenda is important. Two and a
half hours were allotted to this dis-
cussion, We have already spent five
hours. There should be some limit.
Even after seven hours, if some people
want to speak, we cannot go on
indefinitely., I quite see that people
are interested in it and therefore I
agreed to sit through the lunch hour.
We will be able to finish the speeches,
I hope, unless there are marathon
speeches, by 2-30. I would now call
upon Shri Satyanarayana.

SHRr M. SATYANARAYANA
(Nominated): Mr. Chairman, 1 join
the innumerable number of praises

and encomiums showered on the Com-
missioner’s report for the excellent
way in which the report has been
prepared and presented for the con-
sideration of this House. This Com-
mission, as we know, is of recent
origin, is the result of the partition of
the country as well as the reorgani-
sation of the Estates. We had the
problem of multilinguism in the coun-
try which we wanted to solve. For
that purpose we devised a method of
reorganising ourselves on the basis of
unilinguism in the States and a syn-
thetic approach on the basis of uni-
linguism for a language to be cons-
tituted and to be integrated into one
language which will serve the pur-
pose of all-India forum. The ling-
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uistic problem was entirely different

before the independence of this coun-
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try. It has assumed a new approach
and new importance to-day as the
minorities’ problem. While discus-

sing the linguistic minorities, I have
been listening to the speeches deliver-
ed by a number of speakers, the
various approaches that have been put
forth and these approaches are of
varied types. Probably they were
necessary having regard o the local
problems as well as the problem of
sentiment, as well as the problem of
approach, as well as the problem of
correcting the difficulties that they
are experiencing.

[TeE DEPUTY CHAIRMAN in the Chair.]

We have two linguistic divisions in
this discussion. One 1is the past
experiences, the other is the future
course of action that we will have to
take in respect of the solution of the
problem of the Ilinguistic minorities.
As we find, this particular problem,
as I have been seeing, is more in the

South rather than in the North.
In the North probably the pro-
blem has not come to the fore-

front and if at all it has come, it has
come to the forefront only in one
direction, that is, Hindi versus Urdu.
We in the South have heen always
feeling that there is absolutely no
difference between Urdu and Hindi
and we have always been told so
when the numerical strength of the
Hindi-speaking people was quoted to
us that they are in a majority and
therefore the others must accept this
as the majority language as far as the
common language is concerned but
subsequently, having got Hindi accept-
ed as the major language of this
country, the definition is being given
to us that Urdu is entirely different
from Hindi and as a solution for the
purpose of finding out whether Hindi
and Urdu are two different languages
or one, subsequently the South Indians
were told that there is a language
which is a via media or between both,
that is, Hindustani. Neither Hindus-
tani we have accepted nor we are
accepting Hindi as the majority lang-
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uage nor we are willing to accept
Urdu as a prototype or as an equal
to Hindi and there is still confusion.
This confusion is entirely due to the
fact that we are forgetting what we
have decided as a final solution at
the time of the Constituent Assem-
bly for finding out a permanent solu-
tion for the linguistic problem of this
country. Article 351 has clearly
stated that before we integrate an
all-India language, we should also
integrate the multi-lingual States on
a unilingual basis and these minori-
ties in the unilingual States, as we
have divided the States, have to adjust
themselves to the particular official
language which is likely to be made
by the State Legislature as a uniling-
ual language for the purpose of com-
munication as an official language but
that is being now fast developed in
the States. We have different States
on a unilingual basis. Each State
is trying to develop its own language
or being used as an official language.
When we discuss this problem as the
official language, it gives itself one
particular form. When we discuss
this as a minority language, it has a
different problem. The Minority
Commission Report has to be confin-
ed, according to articles 350 and
350B to the fact that the minorities
should be respected in respect of
imparting education as far as primary
education is concerned. It does not
at all deal with education as a medium
in the high school courses or in the
college courses or in the higher forms.
Therefore, if that is satisfied, the
minority problem is to be satisfied;
otherwise the minorities’ problem for
the purpose of using the minority
languages as a medium will present
itself as a great problem if it has to
be pursued till the end. That is the
reason probably, at the time of the
discussion of this minority problem,
in the incorporation of this particular
article 350 it was confined only to the
primary stage. That is what we are
just discussing. All the other pro-
blems connected with the medium of
instruction and the medium at the
college level as well as the high-school
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level, are only questions of conveni-
ence of the States as well as the
demand and supply in the State itself.
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While discussing this, two or three
things have been stated and I would
like to deal with them. Omne is it has
been repeatedly demanded that the
Eighth Schedule has to be changed.
This E'ghth Schedule has g history of
its own. In the Eighth Schedule the
Indian languages are enumerated as
fourteen languages. Among the
fourteen languages, it may be noted
that Hindi is one of them. If Hindi
has been acceptedq as an all-India
language, why should it be enumerat-
ed again as one of the fourteen? It
is because it is a regional language as
well as a language to be developed
as a medium for official purposes in
the all-India arena. So for that pur-
pose, Hindi is used as one of the
fourteen as well as one which will be
developed—How?—with the co-opera-
tion of all the fourteen languages of
India. If we just read carefully
article 350, it clearly states that the
development of Hindi as a Union
language will take place in close co-
operation with the development of all
the other fourteen languages includ-
ing Hindi, Urdu, Sanskrit. Therefore
the Eighth Schedule is not at all
meant to be listed up as the Indian
languages completely. It is listed up
only on the basis of the regisenal
languages in this country which are
likely to be developed as media of
instruction for the college courses, for
the high-school course, for the
public purposes, as for adminis-
trative medium. It is for that pur-
pose this particular Eighth Schedule
has been prepared. The Eighth Sche-
dule is also mentioned at some other
places, namely, article 344. In article
344 it is very clearly stated that when
a Commission is appointed for the
purpose of finding out the develop-
ment of Hindi in this country, in order
to enable Hindi to take the place of
English as an all-India medium, the
representatives mentioned in the
Eighth Schedule also have to be
taken into the Commission. These are
the two places where the Eighth Sche-
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dufe languages are mentioned; other-
wise the Eighth Schedule is neither
exhaustive from the point of view of
the list of languages nor in the deve-
lopment nor expansion. It was said
that there should be more languages
added to the Eighth Schedule. There
was also a demand that English should
be added to this Schedule. There was
a demand that Sindhi should be acded
to this schedule, There were demands
for adding a few more languages. In
this country we have innumerable
languages. There are listed langu-
ages and there are unlisted languages.
There are spoken languages and there
are languages that are both spoken
and written. For instance, in the
south there are rich languages like
Tulu and Konkini, and in the north,
Maithili, Baheli, Bhundeli, Bhojpuri
and several languages, leave alone
those tribal languages, which are not
included in the list of languages.
They are being used as spoken langu-
ages and not much wuseful purpose
would be served by them for deve-
loping these other Indian languages.
Maybe, when we are developed, we
will have to take plenty of vocabulary
from these also. But adding a few
more languages to the Eighth Sche-
dule is not at all relevant to this sub-
ject. What is relevant is whether the
linguistic minority is being treated
properly from the point of view of the
development of their language. That
is number one. The second point is
how they are treated from the point
of view of the medium of instruction
in the primary stage; the third point
is the use of the minority language for
the purposes of communication, either
written or spoken; and the fourth
point is whether these people are
being treated properly and justly or
not. These form the subject matter
which will come under the purview
of a linguistic minority report. I am
very glad to say, when | perused the
whole of this Report, I found there
were not many difficulties expressed.
Only a few difficulties were mention-
ed. One of them relates to the use
of Marathi in Belgaum. This has got
a history of its own. Belgaum was
not in Mysore before. It was added
to it. When it came into Myscre, a

3981

[ 186 DEC. 1963 ]

for Linguistic
Minorities

3982

large number of people came into the
Mysore State, and Mysore became
their State. But if they try to have
their language exclusively for the
purposes of communication and for
ofiicial business, it will be difficult.
They will have to adjus: themsclves
to the Kannada ianguage. For instance,
if you take minorities in Iadia on
the basis of languages, the largest
population of such a minority belongs
to the Telugu language. For instance,
the whole total Telugu population of
Andhra Pradesh is somewhere about
3 crores or 3.5 crores. But its mino-
rity population is something like
50 lakbs, living outside that State. If
the Telugu people demand that their
minority language should be treated
on par with the official languages in
these States, if the 30 lakh Telugu
people living in Tamilnad or the 20
or 25 lakhs living in another State
demand that they must use Telugu as
the official language for all purposes
of administration, for official business
and so on, it would not be possible
for those States to give them such
facilities as they give to the local
languages. It is not possible to meet
such demands based on numerical
proportions or literary importance. It
should not be attempted.

While I listened to the speeches
yesterday, I found linguistic fanati-
cism, linguistic parochialism and
linguistic feelings again being raised,.
more or less, on the same basis on
which we raised them prior to our
independence. This should be put an
end to, We will have to make a few
adjustments in our life. We have to
understand the difficulties. We will
have to understand our position in the
situations in which we are placed
today. If anybody wants a language
for literary attainment or cultural
advancement or as a medium exclu-
sively for the benefit of the human
mind, then redress is to be got some-
where else, not from the Administra-
tion, not from the Government, but
from institutions or from individuals
who are highly educated, who are
highly cultured. That is where it
should be taken up.
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In the south we have already got
«difficulties due to linguistic fanaticism.
We have in the south diffi-
-culties and the DMK has been
asking for a linguistic State, I am
very glad to see that they have now
seen the folly of their demand and
they have now changed, They have
-changed from a mono-lingual theory
to a multi-lingual theory, They do not
want that their movement ghould be
confined to Tamil alone, but they
want that it should be extended to
other Stateg also. In the same man-
ner, as we have the Dravida Mun-
netra Kazhagam in the south, in the
north, we have more or less, a Hindi
Munnetra Kazhagam. That also must
change itself in the Hindi areas, We
must also try to take every step need-
ed so that there may not be any kind
of difference between the people of
one language and another. We should
be able to see exactly what the other
man is saying and what his point of
view is,
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Sur1 A. B. VAJPAYEE: Is there

such an organisation?

Surr M., SATYANARAYANA: Whe-
‘ther there is such an organisation or
not is not the point.

SHrr SHEELL. BHADRA YAJEE
(Bihar): Where is the Hindi Munnetra
Kazhagam or D.MXK.?

SHRr M. SATYANARAYANA: It is
not a question of the existence of any
HMEK. It is the type of demand I
am referring to, demand made with-
out understanding what the difficul-
ties of the other areas are, I am
myself an HMX. because I have been
shouting for Hindi throughout India
al] these years. All I say js that I
want only patience. I want time, 1
want tolerance, I want a policy to be
pursued, with g certain amount of for.
bearance, waiting till such time when
we are able to prepare ourselves men-
tally and intellectually, It is only for
this purpose that I am saying all this,

[ RAJYA SABHA ]
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SurimaT C. AMMANNA RAJA
(Andhra Pradesh): All this ig totally
irrelevant to the gubject under dis-
cussion.
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Surt M, SATYANARAYANA: I have
myself been working for the propaga-
tion of Hindi in the south and I would
like all mv friends who have
been  helping me with their
cooperation in my movement for the
spread of Hindi, to keep patience, es-
pecially coming as it does from one
who has devoted his whole jife to this
work. It will be helpful for the pro-
pagation of Hindi itselt. It is being
propagated with greater acceleration
and progress and with greater under-
standing now and its popularity is
even higher than before and it is going
to increase, Therefore, keep patience.
Do not be impatient of the DMK or
others, We have to keep patience so
that we may be able to see our aim
fulfilled and our plans implemented.
It is from this point of view that I
am speaking, not for belittling the im-
portance of Hindl. Haste is sometimes
likely to bring injurious results.
Therefore, patience is required, That
is the point of view which I would
like to be taken.

Tae DEPUTY CHAIRMAN: Mr.
Satyanarayana, you will have to wind
up. There are far too many other
speakers to speak. The time is very
limiteq now.

SHRT M. SATYANARAYANA:
Madam, I am finishing. There is
only one more point I want to make.
These linguistic minorities are the
creation of a Central Act. So the lingu-
istic minorities should be taken care
of by the Central Government. The
institutions which are to take care of
the linguistic minorities should be
looked after and completely financed
by the Central Government. The
whole scheme of planning and finan-
cing should be done by the Central
Government so that the linguistic
minorities may feel quite safe and
there will not be any kind of a feel-



Report of
the Commissioner
ing against the Government whether
or not they are getting their rights pro~
perly attended to. With these words,
Madam, I support the motion.
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Dr. A. SUBBA RAO: Madam De-
puty Chairman, I do not know whe-
ther within the short time at my
disposal I wil] be able to place before
the House the problemg facing the
linguistic minority in the Kasaragod
Taluk in Kerala State. Madam, [
appreciate the role played by the
Commissioner for Linguistic Minori-
ties in highlighting the problems of
the Imguistic minorities in each State
and bringing to the notice of the res-
pective Governments these grievances
and thereby being responsible for the
redress of several of the grievances of
the linguistic minorities. But I feel,
Madam, that in order to implement
the recommendations and the decisions
made from time to time by several of
the meetings, like the Chief Ministers’
Conference and the National Integra-
tion Council, etc. the Commissioner
for Linguistic Minorities ghould be
given 'more powers, I agree with the
hon. Member, Shri A. D. Mani, in
this matter. T Hlso afree with the
hon. Member, Shri Jairamdas Daulat.
ram, in requesting for the cr eation of
a separate Ministry or a Minister in
charge of linguistic minorities in
order to dea]l with this gubject.

Now, Madam, I would like to point
out one of the main defects of this
Report. Both these Reports, the
Fourth Report and the Fifth Report,
are based on the 1351 Census figures
mstead of on the 1961 Census figures,
Because of the increase in the popu-
lation, the whole picture may have
changed in a different direction alto-
gether. So I hope that the next Re-
port at least will be based on the
1961 census figures. Even the 1951
census figures on which certain con-~
clusions are based are misleading in
certain respects because of the wrong
classifications. As I said earlier,
Madam, I am coming from Kasaragod
area and if you take the distribution
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of population in Kerala State which
is given in Appendix XXX of the
Fourth Report which is also taken as
a basis for this Report, you will find
that it says that the total population
in Kasaragod Taluk is 4,11,031. This
Kasaragod Taluk, which is described
here is the Taluk ag it was before
the reorganisation of the State; now
after the reorganisation this Taluk
hag been divided into Hosdurg and
Kasaragod Taluks and mainly Kasara-
god is the place where the linguistic
minorities constitute a very good per-
centage. Even in the break-up of
differens groups of different liguistic
minorities that is given here, the
people speaking Konkani are ghown
as 17,907 and the XKannada-speaking
people come to 27,844 which constitute
only 6'78 per cent. So in this light
they will naturally come to wrong
conclusions saying that there has been
sufficient justice for the Xannada-
speaking linguistic minorities as re-
vealed in Appendix XV of the Fourth
Report where it is sa.d that the
Kannada-speaking minority being only
0:3 per cent of the total population,
the number of linguistic minority pu-
pils studying, who should be in the
ratio of the total population, must be
only 5283 but actually the students
who are studying there come to 23,563
and so it is more than juslice, These
Konkani-speaking people and the
Marathi-speaking people are said to
constitute 7.98 per cent and in the last
column there it is said that ‘others”
constitute ahout 17.16 per cent, The
‘others’ means people who are speak-
ing Tulu. Al these different mino-
ritieg are actually people who have
settled in this area practically a cen-
tury back and have actually adopted
Kannada as their own language, Now
we have got very eminent poets and
persons well known in the field of
literature, Mr, Kayar Kinhanna Rai,
the eminent poet, is supposed to be =
Tulu-speaking person but he can de-
finitely be classified as Kannada-speak.
ing, So if you take into account all
these people, the Konkani-speaking
people, the Marathi-speaking people
and the Tulu-speaking people as well,
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then the percentage goes up to a very
cconsiderable extent, much higher than
what it is. And if you take into ac-
count the number of students of lingu-
istic minoritieg studying at present,
then you will have a better picture
and I hope the Commissioner for
Linguistic Minorities will take this
into account in his next Report at
least,

Now, Madam, the problem of linguis~
tic minorities of two kinds. One is
one of those linguistic minorities who
are dispersed in the entire State and
the other is of persons who are living
in the border areag as a result of the
reorganisation of the States, Now the
problem of the linguistic minorities
living in the border areas is the great-
est but not so of others who have been
living in that State for the past sv
many years even before the reorgani-
sation of the States. These minorities
who are dispersed in the entire State
have already adapied themselveg to
the circumstances of the State but it
is only with regard to the minorities
living in the border areas that the
problem is very acute, And the ap-
proach towards these people should
be a different one., The approach of
the States concerned should be to
create confidence among these people.
The facilities that have been there for
these linguistic minorities before re-
organisation ghould in no way be mini-
mised ms a result of reorganisation.
That is an important factor to be
borne in mind. If you take this as-
pect into consideration and examine
the present situation the main problem
arises with regard to education, Now,
take primary education, The facili-
ties that were available to these lin-
guistic minorities in the border areas
before the reorganisation should not
in any way be ‘minimiseq as a result
of this reorganisation, This has been
stressed by the Commissioner for
Linguistic Minorities but I am afraid,
if you go through the figures about
the number of schools available for
the linguistic minoritieg in that area

{ RAJYA SABHA]
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all these years, it will be evident that
the number has decreased. In 1958-5%
there were 203 schools for the
Kannada-speaking people while in
1959-60 it has come down to
166, a considerable drop, 1 hope
at least these facilities that were avail-
able before will be maintained in the
future, This might be due to some
kind of a stipulation by the respec-
tive State Govermments about the pu-
pil-teacher ratio in the schools, Now,
as far as my information goes, the
pupil-teacher ratio was 1 to 25 and it
has been recently raised to one teach-
er for forty students as a result of
which there will be a decrease in the
number of teachers available. In cer-
tain areag there are teachers for four
or five classes clubbed together in
the primary schools, This is one of
the difficulties facing the lnguistic
minority students,
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With regard 1o the syllabus also,
Madam, different States have different
syllabli both for the primary as well
as for secondary education. Because
of the difference in the syllabi stud-
ents who want to continue their edu-
cation beyond The secondary stage in
a college of the adjoining State, are not
able to do so. Even though the pur-
pose may be to refuse admission to
such students, the authorities do not
say so openly but they say that the
students concerned are not having the
requisite qualification for a particular
group for which they want admission.
For example, in Mysore the electives
are introduced in the secondary stage
while it is not so in Kerala State, So
a student who has studied according
to the syllabus obtaining in Kerala
when he wants admission in a college
which is situated in Mysore if he
wants to take up the first group, i.e.,
physics, chemistry and mathematics or
the science group, he is refused admis-
sion because he is not having compo-
site mathematics. So if the Central
Government insists on having a uni-
form syllabus throughout all the States,
this problem will be much minmised.
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1 pMm. various Committees has been to dis-

With regard to the text-books also
there is a lot of delay in getting text-
books, In the primary school itself last
year there was g considerable amount
of delay in suppling text-books to stu-
dents, The State Government has
taken the responsibility of printing the
text-books, but unfortunately the State
Government constituted the Com-
mittee so late that it could not finalise
the text-books, print them and give
them in time. I hope that if the State
Governments take sufficient care and
if the Commissioner for Lingustic
Minorities is able to bring pressure
to bear on the respective States so as
to prepare the itext-books in time,
then this difficulty also will be solved.

Now, there is another difficulty with
regard to the training of teachers,
which affects directly the students
there. Now, we do not have facilities
to train teachers in the minority
languages in the respective  States,
both in respect of primary education
and secondary education. It we have
some sort of agreement beiween the
two States by which we can send cer-
tain students from this particular
State, students belonging to the mino-
rity areas, to the other State to be
trained in their respective teachers’
training institutes, then the problem
of dearth of teachers in these areas
can be golved. Again, there is another
difficulty because of the different
scales of pay. Especially in regard to
the graduate, secondary trained teach-
ers the difficulty crops up. The stud-
ents who have been trained in the
minority  languages in the other
States refuse to come and serve in
thig particular area. So, if the Cen-~
tral Government is able to persuade
the respective State Government to
have a uniform scale for the teachers,
then thig particular problem will be
solved to a considerable extent,

Then, with regard to admission in
the technical colleges and other edu-
cational institutions, every State in«
sists on a domiciliary certificate, i¢
think the recommendation of the

pense with the domiciliary certificate,
but unfortunately because the res~
pective States insist on the domiciliary
certificate, it is very difficult for the
students living In the minority areas
to get admission in the adjoining
State. 1 feel that the responsibility
for looking after the interests of mino.
rities is not only that of the respective
State Governments, but also that of
the State Government of the adjoin-
ing State. They must also co-operate
and there must be some sort of under-
standing between these two State
Govrnmentg in order to give full pro-
tection to the minorities,

1 wanted to raise some 'more points
but because of lack of time I cannot
do it.

Tae DEPUTY CHAIRMAN: The
lunch recess is being cut down by
half an hour, Therefore, the House
stands adjourned till 2 p.M,

The House then adjourned
for lunch at five minutes past
one of the clock.

2 P.M.

THE HOUSE REASSEMBLED AFTER LUNCH
AT TWO OF THE CLOCK THE VICN-
CHAIRMAN (SHRr M. Govinpa REppY)
in the Chair.

st AR g (ITT W_W)
ATy I A, g7 39 difeg
fr & sxfeemra & foa w1 o 3-
TFTFEAT 3 T &Y S g ooy #
ot wiw § 1 F fufaeet aww @
wUFR E o SRR 8 Ao 1 g7 A
¥ TEFT W AN AT TOA [T LA
FT TAER FA Fr q11 foar | w5
7 gami aFdl gAr W §@ a9y
vadd zg B A g st do uwe
wy AT ot SwEr e e
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[+t A% 92 &9a] fr awt 3 &1 A A8 o1 AR Aw §

q AT w1 AU ¥ 99 frged -
wifgs 39T a9 w7 fs fra oz
WRT FW ¥ Tg WgHW AR F=ET T
AT & g gEd g 1 qF o 3§
F qafeas 9 o F & Afpr &
TH AT HT AE FL A0 g E fF o
¥ 3{ % {90 T® Fgar JeAT § a1 IqF
g1 o F et wr ot v & oW
e Jgl § ) Rt gk o wew W
MECILE S c Il S I E L R
W IO FF § T 9T F A
w7 grar Wfgg fa feed &) awgay o
aq 7o fegeAr &

wgi g% I T A9Er g, W AW
3 7Y qarlrg AT ¥ F 9y o o
§ v 9f fp ad® & ord | woe A
F g aw A At 2 ol v 3w
AT T STHET FCH FHIL AT FEA
T3 BT AT AT 7T 39
qeF § W AT ITF AEw qg0 A
A W T30 G FOAMLT F@ 9 AW
& feedt ST ¥ A 9ifew @ BF 3w
grax A 9T H FH AT IFEW oA
AR 1 A Y art ¥ & 1 9 0
¥ &1 aw d faw ¥ wd § vy
F aiwr | AR IF Faya F gafrar
39 0% & g€ ) aET & @ & 3w
T saEE? faadl 4 o @y g
A, FOAMT AR @l=wH FTF9
A AW IS AT el § fgy
st ¥ 5F aifgT & fF 7 s wa-
q7 qram & o el g9 57
TR FOF 9 AR 793 & fgedl Jaiq
F RS GIAT AT HIT WG TEAT g
(v i g 1WA § 0w A
FAL R JYAT AT AARTE A I I8
¥ ug 3% gov in 25 | o s A
fodt &t a1 1 w= gw g Wiv &
&R 1 3G | AT g war Fuar 8w

IWEHT TR 3& @l AA( | AT B ¥
s & wwaar @ fF fey g S
¥ ot It F A wH §, W S
78 ferdr 2 fogdl el & 99 S9%
gaEw § suway & qear ¥ DWT g4
¥ § 1 sfwenAr & HIST & SAE
¥ s qfr gRm mfem & Al
3HT R 4, 78 feaes 07 € A7 40
ITR et oz o OF qEam FO AR
FENT FU AL gER SN IEN ¥
waw F wE &7 | #Y g3 A T T
R E i A st T o B G NGRS 3
¥ a7 wifww gy o fF g W A
I TG H qEAT &I, TS TGE &
T &1, Jf ag wedr 7 2, 37 fay
as et & fawem & wfaw
FL A | oA TR W SE A ug wofaw
FQ G fF T o1 wed F 9w wg
AT T wekt a areed qe § grar
qr 1 ITAT ofr g FAww AT 4
ff 70 G & AT THIE 1 59 TG AT
fagw fagr A1 faeaay o wf afew
o ot § ogg [war § fw wEE
AT W OGN FE AT ANE Y4
afFer zam § w®% ool § IF we
Tz ge@ "Ef ) qy fd q@ sow
T ST G5 3q QA H 3@ § fw
N oF fAet 3% FeaL AT OOF gIAAr
gATX UIR g, Iqar fawr FX fEEea
FIAT W qF AW HT KA & | g
L AT JEA AG g | A AT
T g g WK wE 9w =@
3% H UF @ 919 § #R # I 98 qEaAar
i fet & foq oy a8 o= § f5
e Wagaradar g1 agaa ag
dfrsdaauwd | I HAA FTAE
sxfafos s g1 & F1E gqaw
gt g fw gz fedt @vw w1 mwaAl
JAAAXA | qg 994 § AX AT FT

WA AT, AET F AT HT AT X
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St 3, wepe & @Al 61 s Ay g,
FTET & AFH] FT A A AT )
T AE Y I9H 9% 2 U I3 39
q@H aER F A g oqa
whae & fF fedr arat w1 1 AF-
sw g g BT ®1 uF ariger Y
KIYT FAT T & AT & awr 387 {5%
F @A S AW AW AT ST
2 92 SR Aq F fag g g &
& mowy gadrar avgar § fF &
N ggy fedr sAar € Atz =g AW
% W 2 fF go dro mATAAT H
g § fecdy e HiT TFT @r a
#Y gzt #1 Fgadr fgw= ¥ 39 )
R $® qgOR, GraF 9T e 7T
Fo N A1 A A9 F A o
ITHR q9AT G qF a<y frwa v )
fer =t aw@¥r & fau § ag 980
aa@ar § fr sad agq W @A &
Ffoaw &1 A =wfgy 1+ Fg I
goF wFar g fF i a1 oS
T AT g FET AWEAT F @rg 99
WM §HH §Fd E AR & gEd
A I T T ALY A GFA g
T AW @G FT FEW B AqfeqanT
FEAT T+ TH 39 91T &1 Hieqaq®
FET § WK I8 [N & 99 #7 49
A ? fr oag feet & gaX w18 Sara
47 | WX W I I X WEA
] AT daamar g fF S v ¥
AT BTHAT § 9§ ATITET § FH 1 gHar

-
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Sert JOSEPH MATHEN (Kerala):
The hon. Member is advocating the
cause of Urdu being the minority
Janguage of a section in UP. Even
in this House the hon. Member is
not doing justice to the language of
& minority, that is, the hon, Member
can speak in English, whereas he is
speaking in Hindi.

378 RSD.—5
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Tae VICE-CHAIRMAN (Smm1 M.

Govinpa Reppy): You proceed, Mr.
Hasan. You have just two minutes
only. The Minister has to speak at
2.30.

o AW g JF G fare
R T AR E | A@A qF
fad g Fgar @ & ararw & fag gmy
FEAEIAT § T I § W AE
fafredt #r weRg ¥ o Fa fwy
T O§ AR S ugH 9 IR A
I fFr A §F faesa aw &
aAfFT gITa Iz § FF ST R FEl A=
waa fear ST w@r @

# g oA FIAT A1EA ¢ o arefrwr
§ g qF AR A FT AATH
g At 9rEHd gdee, 98 "I Ew
# gt a8q g M W@t I qAuiET
2a2 W oT IgP IS WY
aqr FAF AT S8 IqH Hifgaw
ar gfer arew 8§ #0F FAF T8
T F AT FA I G gy fedy
gl AFT M AT ET AT ALK
FifgT 2ag g g frsac 93w &
F5 el ¥ 9§ ©F wferardr waAw
AT HTIIAA GeA4T &1 g’ AFY
7% ST gFAr g ) zEF fau =g
g {5 guR o@ I Ag@
AT 3q7 ASH A & wA AWy f*
W 3SRl T FE, T AN
U Fifad eqqT & |

UF FIT H W TS FAT ATGATE
X ag g & f% 3q9@ ag 9 #AwA
foar T @ fF @I Y AR 9%
AHEL q FIE AT A T GFAT 1
fadt #1  ARY JIT TO W G,
AffFr AFG F 99 F gHF qOa]
wERw fFr a7 § 1 g 3@ .}
JaT AR ¥ ey gwfae & g
g & I HeET 99 4™ F A
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FATT W Ay g 7 £ = Al
WY ¥ A o 9T aw § W
I A 7w oEwy § SOy @
¥ H UF 1T AT FET ATEAT§ W
¥ TE & 5 a0 T qHRA F T
¥ wrfgdt & R owERw ®I
wy ot gk e, ofwded fedy Ay,
AT IqF g T AT 2 qY AL
o f qF d, EEr AT ag d e
faar e g feedy A8 & 39wy
N FH FT GERAT FET 97T &
M ag e 7@ § i ag aY Y
¥ § IR FAT A gL O @
®TA | A 3% (9% a7 98 Ty 5
et g fg=rar, afsw ofad=dr
2 AR =y #Y afey aOS 39 e
® Je P gy N gfaw ¥ AT
wgar & | & 1 qgfaned w1 faar
IT AT R0 AT Y I {T T I9H
mfsdt w57 99 7 T oA
IFET 3q9 qFET g FET FLAT
A1 ag afaw ¥ 9 {79 S 97y F9F
f& qarfaer @ fedy & v 1@ S
WX Ig qudl Ay w1 foar
Al T e & Jar fEer aE
g S% A fugrw aar qdr
T

Seri  DHANANJOY MOHANTY
(Orissa): Sir, I am happy that I
have this opportunity of participat-
ing in this discussion on the Report of
the Commissioner for Linquistic
Minorities, It is gratifying that a
timely approach to the problem has
been made; certain gafeguards have
®een providdd and certain achieve-
ments have been made. Time being
limited, I shall be very brief in ex-
yressing my views,
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The problem may be viewed from
two aspects—one is a minority based
an religion and the other is a minority
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based on language. Of course, edu-

cation is a common problem. As far
as the first category of minorities is
concerned, we often find a general ten-
dency to locate the schoolg in reli-
gious institutions or attach them to
religious institutions. In my humble
view, educational institutions should
be quite independent and secular.
Interruptions)

THE VICE-CHAIRMAN (Sumx M.
Govinba Reppny): Order, order, There
ig no time,

SuriMaTr C. AMMANNA RAJA: It
iz about linguistic minorities.

Surr SHEEL BHADRA YAJEE: We
ae not discussing any religion.

Surr DHANANJOY MOHANTY: I
am not discussing . . .

Tae VICE-CHAIRMAN (Surr M.
GoviNDA Reppy): Please develop your
points. There 1s no time, We have
to call the Minister,

SHrr DHANANJOY MOHANTY:
Anybody not belonging to the mino-
rity has a right to get admission into
these institutions as well, There should
be uniform rules of administration, a
standard curriculum and a common
code of conduct for the students and
also for the teachers of all educational
institutions whether established and
admmistered by the State or by the
minorities, privately or with the aid
of State funds.

THE VICE-CHAIRMAN (SHrr M.
GoviNnpa REDDY): Please come te
the Report, That has nothing to de
with the Report.

Surr DHANANJOY MOHANTY: I
am coming to 1t.

AN Hon. MEMBER:
minority.

It is also a

Surr DHANANJOY MOHANTY: I
am dealing with the same subject.
Here is, of course, z provision under
the Constitution that the minorities
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shail have the right to establish edu-
eational institutions of their choice.
But what is this choice? 1Is it the
eshoice of language or of everything in-
eluding the elements of religion and
worghip? In my humble opinion, this
shoice should be clearly defined,

Next, I will deal with the problem
of the minorities based on language.
I regret very much to say that many
mgtances of half-hearted attention
being paid by the authorities have
egme fo our view. 1 would refer to
the State of Bihar where the Oriyas
are in a minority. 1 would refer to
the Report—it is given on pages 20
and 21—from where it may be seen
that in the District of Singhbhum in
1960-61, the number of Oriya primary
schools was 93. But most unfortu-
nately, it has dwindled down fo 36
in 1961-62. If they go on advancing
at this rate and speed, I am afraid
this language will be finished there.
But that is nobody’s intention. Na-
tional solidarity and emotional inte-
gration, these things do not aim at
eliminating any language; on the
other hand, they aim at the achieve-
ment that all languages should flourish
well. We have complaints that during
the last Census, papers were written
in Hindi and the sighatures were also
obtained in Hindi, and it was found
that even the most conservative Oriyas
thad been shown to be Hindi-speaking
people in the Census. Settlement
parchas were issued in Hindi and the
objections that were raised had not
been considered. Of course, I do not
know what the present position is. It
is complained that Oriya schools are
not given attention, that they are not
getting State aid, and they are bound
to perish. In some schools, instead
of Oriya teachers, Hindi teachers are
being thrust, and the point is that the
poor people cannot have all the means
of establishing schools of their own.
T would therefore submit that Govern-
ment should be more alert in safe-
suarding the inferests of these mino-
rities who are in Bibar or in any other
State.

s W WA (T W)
IITET WEEW, TT WINTE HeUHEAH
F wgET F S WfAaET qOS qTe
¥ guar s wogETETATE 1 gar
T oga § fE oW, w
HMET AT FE FaTT N G aF FaA
gait @ fawx ¥ I9F) 6T FA
F fag Al @ & fardt wy arak
F fau @Y ¥ O sEF g ¥
WY A wETR FT AT A
q gwmar g & feelt swre XA
gaifag T &

miy AEHS g7 AET ¥ I F
A ¥ guiar o1 1§ o I A geAdv
g aafemy =2z ¥ W@ ¥ awrea
FTAT A1 G AL WS, TATHE
qre¥, ag of fr faf f=dr gy anfedr
g st 3% AT ofe, 3Ev A
FAT G AR AT FEarE iy o
o Sad fdr sw2 #1 faasa wega
F g oOf | Afww Sw A &
AFH  FACE A AT T4 TF AT FT
Fuar s e F=e <t ar Faw g
Ft A A FF fFare o= AWE ¥
T2 fordY s oawar @ AR fer & forr
ag AEwE AwAr v R gea ann
F AT 97 GeAd Foadt S | T F
#F #R qELTMFOW A {7 A WI4
Fr oA & I qeFT & R fieer
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7q awg ¥ fe<t 9 "egarss 21 w8
3, 7 dega A § AR o7 foer
STt § A sEfed a8 w3 faeree,
§% afessr A & AT & gwaar §
fF g% o9 W FT IF AFT 0T
FAT qam Wy weAr afgy o gy
#T gAY T AT FAT § WX I
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fs AT T FE g O R
gafay § zar ) faass Fear |

Tre MINISTER or STATE 1IN THE
MINISTRY or HOME AFFAIRS (SHRI
R. M. HaJarnAv's): Mr. Vice-Chair-
man, Sir, I must confess that I am not
much attracted by the expression
“Linguistic Minorities”. On the one
hand it denotes an unwelcome res-
ponsibility on the State; on the other
it may also connote a certain separate-
ness in the citizens inhabiting  that
State. It may be that in a given State
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ple whose language is different from
the majority. But certainly, in the
matter of education, in the matter of
other amenities, there ought not to be
a wall which permanently separates
one class of people in the State from
the other citizens, and education of »
citizen is not a privilege to be extend-
ed; it is a duty to be discharged by
the State. It is realised now—now .
more than ever—it is realised now in
some of the most progressive coun-
tries that education 1s an investment.
If we study the educational literature
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" of the most advanced countries—of

the United States of America and the
United Xingdom—today, it will be
seen that their thoughts are mostly
concentrated on the question how to
raise the educational standard of its
citizens, whether it be in the humani-
tieg or it be in the science subjects.
There was recently a very valuable
report of a Committee under the
chairmanship of L.ord Robin where he
hag advocated multi-fold increase of
educational facilities which the United
Kingdom should afford to its citizens,
to its students. I may remind myself
today that the educational budget of
the United Kingdom is larger than
the total budget of the Indian Union.
Even so they find that the educational
facilities which are afforded to its
citizens are wholly inadequate and
must be multiplied. If that is so, if
education is gn investment—it is both
duty and an investment—then is it
possible for any State to say that they
shall keep a substantial minority, a
substantial number of citizens in the
State, half-educated, undeveloped?
After all, what is language but the
bond which ties together the society?
It is the primary bond it is the most
tangihle bond and it is through langu-
age that human personality develops.
It is through that language that
a personality pays back its debt to
the society. Tt is through language
that personality expresses itself,
whether in art, whether in social ser-
vices or in the professions. Therefore,
it is the duty of the Sta‘te, anv en-
lightened State, in the modern context

there are a substantial number of peo- | to gee that each individual is given
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the utmost facility to develop to the
utmost extent hig potentiality. And in
what language can a man develop hig
personality except in the language
which he has heard from his parents,
from his relatives and a language in
which he is going to talk to his chil~
dren? Therefore, to assume that this
js some kind of an unwelcome res-
ponsibility to be grudgingly discharg-
4d by the State, that it is a dole that
you give to schools up to four years,
is not to understand the responsibility,
the duty which any State owes to its
citizens.
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Again, as I said, any State which
aliows 1ts linguistic minority to  be
denied this, because it does not ex-
tend to it the facilities which are
available to others, is again not true
¥ the duty which the modern ideas,
which the Constitution in its pream-
ble casts upon that State. But it may
be that there are limitations. There
are crippling limitations of finance.
That we understand. Everybody will
understand that there are those limita-
tions. But as regards the desire to
give the best possible education to all
the children in that State, there the
State should so behave as to create
no doubt in the mind of any of its
citizens. As I said it is not a dole
which is given to an unwelcome mino-
rity. It is a primary responsibility
which it owes to every child. Poten-
tially he is a great artist. He is a
great dramatist. He is a great actor
and a great scientist. And if his
potential is not to be lost to the future
generations, then the whole society
owes to it that you give it the best
education that you can. And, Sir, it
iz accepted that the best education
can onlv be imparted in the langu-
age which is spoken around his cradle.
Therefore, whether it is Urdu, whether
it is Sindhi—it mav be included or
mav not be included in the Eighth
Schedule. . . .

Surr A. B. VAJPAYEE: Why not in-
clude it?

[ RAJYA SABHA ]
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Surr R. M, HAJARNAVIS.....may

or may not be included but it ought

! to have all the facilities which any
language enjoys 1in this country. I
for one have no doubt about this sub-
ject. I there are boys who are
desirous, as they would be desirous—
I would be desirous. If my parents
were Sindhis, if my language was
Sindhi, I would certainly have ex-
pected to be educated in Sindhi. The
moment I come home I speak to my
people in  Sindhi or whatever the
language is, as I said, Urdu, Tamil,
Telugu, any language, If there is a
substantial demand, then consistent
with the limitations of finance, this
duty must be cheerfully accepted by
the State. I will not, therefore, go
into the various points. Sir, as 1 im-
dicated in one of my submissions to
this House, all these speeches are not
only addressed to Government but
they are addressed to the nation, I
express my gratitude to all the Mem-
bers for they have studied the report
with the attention and care that it
deserves They have also made very
valuable contribution to this subject.
As a matter of fact, the whole debate
is a seminar on the question of na-
tional integration. I shall nof single
out any speech for special mention but
there stand out the very wise words,
sagacious words, ingpiring words which
fell from the elder statesman of this
country, elder Members of this House,
Shri Jairamdag Daulatram, Mr. Nafisul
Hasan, Mr. Sapru and in the other
speeches which I have heard and I
must assure Mr. Chordia that I have
also read his speech the main points
of which I shall deal with somewhat
later. There was also Mr. Santha-
nam’s speech, which contains very
valuable suggestions. All  these
speeches will be circulated to the
State Governments. Theirs is the res-
ponsibility. Now, after all the indi-
vidual complaint can only be redres-
sed by them. Then alone it will be
for us to consider whether any speci-
fic action is necegsary on our  part,
But T for one would like to believe
that no artion would be necessary,
that every single grievance will We
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redressed not only justly but gene-
rously, . |
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At this stage I might give a word
of advice, very friendly advice, advice
with all humility to what are called
the minorities. These minorities ought
not to loock to gny authority outside
the State for the redress of their grie-
vance. They have a claim against the
State, they have a duty towards the
State. If what are their inalienable
rights—rights of education, rights of
employment—are denied to them, then
m the first instance primarily and
every tme they must appeal to the
good sense of their State authorities.
Any kind of extra—I would not say
extra-territorial-—but any kind of ap-
peal to authorities outside, in the first
instance and every time, would be
harmful to their interests ultimately,
It shall be harmful to the language,
to the culture in whose name they
make the appeal. I have always liked
to believe that wherever two langu-
ages meet, wherever two cultures
meet, they are trading posts of cul-
ture. They are not points of conflict,
They are trading posts where a cul-
ture trades with the other culture,
borrows from the other culture. Thig
is a kind of commerce in which the
more adverse balance of trade you
gather, the richer you become. Now,
therefore, I suggest every point of
contact between the two languages and
the two cultures should be where both
the cultures enrich themselves by
intimate contact with the other. Ang
I again appeal to the minoritieg
wherever they are and also to  the
authorities in the States wherevey
they are, that as far as possible on
the one hand  there should be faith,
there should be confidence in the fair.
ness of the State authorities and
secondly, there should be a readinesg
to allay all just apprehensions by pro-
per and timely redress, and I woulqd
further appeal to them to be generous
it they can. The largest single mine.-
rity language in this country iz Urdy,
Now a good deal has been said and
said by persons who know much more
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about 1t than I do. Urdu has beem
spoken in this country for centuries.
It has left its impress both upon cul-
ture and upon every language. My
own mother-tongue happens to be
Marathi. From the sixteenth o1
seventeenth  century till about the
nineteenth or twentieth century all
the literature in Marathi bears such
a strong impress of Persian that it—
is difficult to understand whether it
is Marathi except for the Marathi
verb or Marathi syntax. The whole
sentence reads as if it is Persian. Some
of the Persian words have disappear-
ed, some have remained and in langu-
ages, 1 will remind the House in all
humility, no Gresham’s law operates.
It is the bad words which go out and
good words always remain. Therefore
if there are Persian words in any
language—there are plenty in my own
language—we should not banish them
because people are familiar with
them they are current coins. The
question would be which word would
I choose, the word which would begt
convey, in  the first instance, my
sense, secondly a word with which
my audience is familiar and third
would be the grace whether the word
would sound good. ‘Therefore any
attempt to outlaw words because ®f
their origin is rendering the greatest
possible harm to that particular langu-
age and I do not think it is likely to
succeed, Let us not be frightened by
it. If the people use that word, they
are bound to use that word and if it
is going to be substituted by an alien
word, by an unfamiliar word, perhaps
the people will not use that word and
that word, that coin will go out of cir-
culation,
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I might state certain facts because
it sometimes happens that we get an
individual grievance and the indivi-
dual grievance is always magnified
and we get a wholly distorted picture
~f what is happening. I believe the
House is familiar with the statements
issued by the Government of India on
the 14th July 1958, but I will read
that again. It says:
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“In areas or regicns where Urdu
language is prevalent—
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(1) for instruction and exami-
nation in the Urdu language at
the primary stage to all children
whose mother-tongue is declared
by the parent or guardian to be
Urdu;

o
i

(i) training of teachers and
provision of suitable text books
in Urdu; .

"

(iii) instruction in Urdu at the
secondary stage of education;

documents in Urdu should be ac-
cepted by all courts and offices with-
out the necessity of translation. . .”

Omne court found difficulty to reconcile
the provision with the rules but the
High Court of Allahabad subsequent-
ly changed these rules which permit-
ted all documents written in Urdu
t0 be accepted without either transla-
tion or transliteration.

Surr SYED AHMAD (Madhya Pra-
desh): The case had to go to the High
Court.

SHrr R, M. HAJARNAVIS: But the
rule was not there. Somebody forgot
to change the rules and the Judge

found himself bound by the rules.
It happened. Important rules and
regulations and notifications  should

be issued in the language of the area
which is prevalent.

On this topic, together with educa-
tion, language is also important in
law. What is the function of law?
Why is it that we have linguistic
States? We have linguistic States be-
cause we find that the administration
shall be closest to the people if it is
carried on in the language which most
people understand. That is the only
raison d’etre of the linguistic admi-
nistrative units. They are not sepa-
rate soveriegn States as somebody
gald. Thev are merely administrative
units. They are divided on the basis
of language because the administration

[ RAJYA SABHA]
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can be carried on best in the langu-
age of the people. Why is 1t neces-
sary that the administration snouid
be carried on in the language of the
people? 1t is because law is not
something which shall penalise you,
the existence of which you will know
oniy when you have breached in-
advertently that provision but be-
cause it is something enacted by your
own people, who are elected, which
has been debated and which has been
promulgated so that everyone knows
that law and if he knows the law,
his obedience is commended to that
law. Now I would expect that every
officer, every authority who intends to
enforce the law in a civilised society
will explain that law to every person,
to every citizen and tell him; ‘This is
the law and you are expected to con-
form to it’, and not leave it so that he
may find out what that law is in the
courts. If that is so, in regard te
every rule, if there is a substantial
number of people who do not under-
stand the language in which the rule
or law is made, then it becomes the
duty of any civilised administration
to explain it in the language which
those people understand, I expect
every Sales Tax Officer, every In-
come-tax Officer, every officer, if the
man does not know the language im
which the form is to be filled in first
of all to provide him with the trang-
lation. It there is a substantial num-
ber of persons, forms should be print-
ed in the language, for printing will
be very economical but if that is not
done—it should be done in some cases
—if there is g single man it should
be explained to him. Suppose there
is a man who does not know Marathi
and he is in Poona and he is a Punjabi
and does not know Marathi, I would
expect the Sales Tax Officer or the
Income-tax Officer or whoever that
officer is, to explain it to him so that
he can conform to the law and not
leave him in ignorance of law, 80
that he had no opportunity of obeying
that law and to find out what the law
is only in the courts. Therefore it
ig the duty o® everv person enforecing
the law or rule requiring every citizen
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to do an act towards the administra-
tion, it wouid be his duty, to see that
he gets that information in the langu-
age which he understands.

4009

Coming back, as I said, the duty can
be discharged very satisfactorily if
there 18 a substantial number of peo-
ple; you print a number of pamphlets
in that particular language and dis-
tribute them to the people so that
the people understand.

Surt SYED AHMAD: I just want {o

Tee VICE-CHAIRMAN (SHrr M.
Govinoa Reppy): He has not yielded.

Surt SYED AHMAD: It is not a
question of yielding,

SR R. M. HAJARNAVIS: I will
answer him.

SR SYED AHMAD The grievance
is not against the Government of India
or the directives that have been issued
by the Government of India. The
grievance is that notwithstanding the
fact that there are enough finances
with the people who are to implement
the policy of the Government of India
with respect to the linguistic mino~
rities those policles are not implement-
ed. That was the grievance of most
of the Members, nothing against the
Government of India or its policies.

SHrr R. M. HAJARNAVIS: I may
inform the hon. Member that if he
has U.P. in his mind, there were 55,087
gtudents in the primury classes in
1958-59. As against this in 1960-61 it
wag more than double. The number
was 111,779. That is why it is very
essential to ascertain the facts. It is
more than double. Then I might zlso
inform that the U.P. Government had
appointed a  committee under the
Presidentship of Shri J. B. Kirpalani,
MP, who submitted his report last
year. That report is before the UP.
Government and T am quite sure the
Chief Minister would see her wav to
speedily implement the recom-
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mendations of that Committee without
further delay.
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Surr AKBAR ALI KHAN (Andhra
Pradesh): Let us hope,

Surr R, M. HAJARNAVIS: There 15
the question of Sanskrit. I myself
studied Sanskrit and it 18 my regret
that I did not study it .onger but I
think it is absolutely necessary that
any student of languages if he intends
to attain some kind of proficiency,
whether it is in Hindi, Bengali,
Marathi, Gujarati—I do not know and

I will not speak about the Southern
languages—should study  Sanskrit.
How is this to be fitted in? There, if

Sangkrit is to form an important part,
an integral part of the education of
children then the observation which
I will permit myself at this stage i3,
it 1s an educational problem. I for
one would think—but I am not an
educational authority—that if a child
begins to learn his mother-tongue, say,
at the age of six and if he continues
to learn it till the age of fourteen,
then in these eight years I am sure
the study of his mother-tongue can be
combined with Sanskrit. And I am
quite sure his knowledge of his own
mother-tongue would improve, if it is
allied to the study of Sanskrit. But
then it is an educational problem. It
would be quite possible to fit in Sans-
krit in the three-language formula.
The question whether the student can
study four languages or three langu-
ages, is too much for me to answer.
It is not a question which I can solve.
But speaking purely as a layman,
speaking purely as a parent, I think it
should be quite possible for a student
to learn from the age of 6 to the age
of 14, enough Sanskrit so that it can
be of help for the studv of his own
mother-tongue. And without a study
ot Sanskrit T do not think that the
study of even the other four or five
languases can be comvlete. T am told
that Malavalam also has a large per-
centage of Sanskrit. '

Serr K SANTHANAM
So also Telugu.

(Madras) ¢
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Sarr R. M, HAJARNAVIS: May be.

AN, HoNn. MEMBER: And Kanarese
#00.

SHrRt R. M. HAJARNAVIS: 1 am
quite sure that the article in our Con-
stitution which  speaks of language
contributing to the common culture
and its development, would be more
effective it Sanskrit becomes a com-
mon language taught all over the
eountry. But then that would depend
upon the set-up at the secondary edu-
cation stage and on the reorganisation
of secondary education and whether
the boy entering school at the age of
six is going to leave it at the higher
secondary level. These days, there
is a bifurcation, I find, at about the
age of eleven. What happens in my
part of the country ig that when the
boy is at the age of eleven, he decides
whether he is going to study the
humanities or whether he is  going
to study the sciences and technology.
And with the present need for scienti-
fic and technological studies, the study
of Sanskrit is being neglected. This
ought not to be the case. Recently,
for about four or five years, a contro-
versy has arisen, a deep and acute
controversy in England, by Sir Charles
Snow’s lecture in which he brought
out the separateness of the two cul~
tures. He asked what a student of
humanities knows about the second
law of thermodynamics. There was a
good deal of controversy on the point
which he made. He appreciated that
there ought to be a constant inter-
change between the humanities side
and the science side. A man becomes
a better scientist if he has some basic
understanding, some basic conception,
of the humanities. That again, as I
said, is an educational problem, not
a problem of implementing any safe-
guard of the linguistic minorities. All
T can now say is that I do hope that,
vear after year, it will be our privilege
to submit these reports about the
linguistic minorities and I also hope
That as time advances. the report shall
become slimmer and slimmer and at
the end of a few years very soon I

[ RAJYA SAHBA]
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shall be able to come o this House
and say that there are no linguistie
minorities and there are no complaints.
To that consummation I look forward.

4

MOTION RE PROMOTION OF
TOURISM

Tue VICE-CHAIRMAN (Sart M.
Govinoa Reppy): Now we shall take
up the next motion, the one about
promotion of tourism. Who will move
it. Mr. Vajpayee? Your name stands
first. .

ST Qo & o FTG (IR F3A):
ITEATETT WY, § FEE waT
1L

‘“qa gavq qyae) faacr
q¥, 1 & fagea}, 1883 &1 Uew
T[T FT Y 9T @7 4T 91, fa=my

= 1
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W F gy H a9 &9 §F a7,
goar fawmfal g7 § gar "ma
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A@ET 7 gy dEw feer g, 9 W
TET AEY STen T § | AA famEre
g 5 59 faare 9 & fa=w a9 &y
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FHEr &1 fawrfan ov e & forg
FE |

FHET ¥ g FgT T 97 fF a8 ™
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W g S wiws R g § s ag
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¥ wiewi At qem § 3fg g @
AfT @ 850 ¥ 3T ga%q ¥ Ik
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